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ORDER

None is p|€gt on behatf of the peritioner.

2, Mr. Vaibha, has pui hid appearalce on behalf or rhe respondent Diactors.

3. Notire be issued to the Re8isrrar of CoDpeies ror pioduclion of the fe.o.d
pertaininS to rhe Respondenr Compdy_

4, Renorily on {X.10,2016_
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